Title: Shri Nadendla Bhaskara Rao called the attention of the Minister of Industry to the situation arising out of
non-payment of salaries and other statutory dues to employees of some Public Sector Undertakings particularly
Hindustan Cables Ltd., Hyderabad and non-transfer of its administrative control to the Ministry of
Communications and the steps taken by the Government in regard thereto.

14.18 hrs

SHRI NADENDLA BHASKARA RAO (KHAMMAM): Sir, I call the attention of the Minister of Industry to
the following matter of urgent public importance and request that he may make a statement thereon:

"Situation arising out of non-payment of salaries and other statutory dues to employees of some Public Sector
Undertakings particularly Hindustan Cables Limited, Hyderabad and non-transfer of its administrative control to
the Ministry of Communications and the steps taken by the Government in regard thereto."

">THE MINISTER OF INDUSTRY (SHRI SIKANDER BAKHT): Sir, Government is concerned about the
undesirable situation of non-payment of salaries and other statutory dues to employees of sick Public Sector
Undertakings whenever such a contingency arises.

The endeavour of the Government has been to ensure that the wages of workers are paid in time. However, at
times, despite the best efforts and commitment of the PSE the payment of wages as well as other statutory dues
to workers of sick PSEs are delayed. I am painfully conscious of and share the concern of the hon. Members in
regard to hardship the workers must be going through as a result of these delays.

It is primarily the responsibility of the management of the enterprise to pay wages and salaries to its employees.
Still the Government has been providing non-plan loans to the sick PSEs to meet their critical requirements,
including for payment of salaries and wages to the employees and thereby to mitigate their hardships, when it
has no other source.

Hindustan Cables Limited was set up in 1952, to manufacture cables to cater to the needs of telecom sector.
HCL has been a supplier of telecom cables to the Department of Telecommunications. Since 1988, the DOT
discontinued special procurement arrangement with HCL and started procuring cables through open tenders. In
recent times, the performance of HCL has been suffering for want of adequate working capital and timely
orders.

The salaries and wages remain unpaid mainly in the Rupnarainpur unit of HCL. Arrears of statutory dues as on
31.3.98 are nearly Rs.23 crore. Government 1s making every effort to resolve the 1ssue.

Meetings have taken place between the officials of Department of Telecommunications, Department of Heavy
Industry and HCL for working out modalities for DOT placing orders with HCL and for provision of advance
payment. I have taken up the matter with the Minister of Communications.

SHRI NADENDLA BHASKARA RAO (KHAMMAM): Mr. Chairman Sir, I have gone through the statement
given by the hon. Minister of Industries. There is nothing new 1n it to be noted. This matter relates to the
Hindustan Cables Ltd., Hyderabad which is located at Hyderabad. It comes under the public sector under heavy
industries. Its business is to manufacture and supply telecom cables. It has been started in the year 1952 and the
turnover 1s about Rs.600 crore every year. It 1s such a big industry.

For the past four decades, it has been supplying all these cables to the Telecom Department. Its customer is the
Telecom Department and the HCL has been meeting this demand for the past forty-five years. About 5,300
skilled and trained manpower is there in all these three units. Perhaps, the the unit at Hyderabad is the main unit.

As a matter of fact, some of us visited the site. The machinery, that is located there in that area is very huge and
nobody 1s using it now. Following the liberalisation policy, the Government is depending on ITA and HTL. They
are not giving any order to HCL. So, the company suffered and it defaulted in payment of salaries. Not only the
salaries, there are certain statutory duties, for example, PF, gratuity, LIC premia, etc. upon the company which
they defaulted. It has defaulted because of the non-placement of orders.



As a matter of fact, the Minister of State in the Ministry of Urban Affairs and Employment, Shri Dattatreya
Bandaru, who is from Hyderabad, has written letters to the State Government and the Central Government. He
has visited these factories. This has to be taken up by the Ministry of Communications because the main
customer of this industry is Communication, the Telecom industry. So, this may be shifted from the Ministry of
Industry to the Telecom Department. I do not know, what objection the Central Government has in this. Once it
1s taken, the orders will be placed for all these three companies, they will equally share it and see that the
company need not be closed.

The Government of Andhra Pradesh represented by the Chief Minister has also written to the Prime Minister
requesting that this may be shifted from Industry Department to the Telecom Department. But it has not been
done. For the past one month, I have been waiting for this Calling Attention Motion which has been given.

No salaries have been given to the employees. So, I would request the hon. Minister that at least, the Hyderabad
unit may be separated from the other two factories. The units at Rupnarainpur and Allahabad are not at all
functioning. That may be separated in the sense that it can be made as a separate entity instead of attaching it to
these two industries.

Now, what all that we are requesting for is that since the company has failed and defaulted and not paid even the
statutory dues, this may be transferred from the Department of Heavy Industry to the Telecom Department.

They will distribute all these things. The facilities extended to ITI may be extended to HCL also. This is a
simple request that we are making. They have got 5300 employees. They are on the streets. They did not get
their salaries. They got nothing. At least, on humanitarian ground, this request may be considered.

The hon. Minister of Communications is here. Definitely, you can discuss with her and you may come to the
conclusion for shifting this company to that Department. Since that is the main customer, we will deal with

them. They will pay their salaries and they will be all right. That 1s the main contention in this Calling Attention.
I hope that the Minister will not have any objection to the transfer of this industry to the Ministry of
Communications. It has contributed about Rs.2000 crore to the Central Government by way of taxes so far in all
these 40 years. Definitely, the Government has to consider this request. It may be shifted from the Department of
Heavy Industry to the Telecommunications Department. The Telecommunications Department may kindly clear
off all the dues. That is my request. (ends)

">SHRI M. RAJAIAH (SIDDIPET): Sir, the Hyderabad unit is located in my constituency. As our hon. Member,
Shri Nadendla Bhaskara Rao has explained, this unit is a very big unit. It 1s manufacturing cable mainly for the
utilisation of Telecommunications Department. About 5300 employees are there. They are not getting their
salaries. I have gone through the statement made by the hon. Minister of Industry. In the statement, it is stated
that meetings have taken place between the officials of Heavy Industry and the Telecommunications Department
and they are trying to place some orders and for that they wanted to give some advances. We agree with that.
But, without this, it is very difficult for them.

It is already stated in the same statement that it discontinued orders in 1988 and open tenders have been called
for. If open tenders have been called for, there may not be any work order for this particular industry. I request
both the hon. Minister of Industry and the Minister of Communications to better hand over this unit to the
Telecommunications Department. The cable or whichever is manufactured in this company can be utilised only
for the Telecommunications Department. If it were handed over to the Telecommunications Department, it will
be very good for the employees.

Actually, when we visited that company, we saw machineries worth crores of rupees lying there. They are lying
idle. We are not able to utilise the manpower as well as the machinery. We are actually wasting the national
property. That is why, I request the Ministers concerned to provide the necessary facilities to run the company.
The wages must be paid to the employees immediately. This is my request. I thank you for having given me this
opportunity.



">SHRI BASU DEB ACHARIA (BANKURA): The Public Sector Undertakings of our country played a very
important role to make our country self-reliant. Pandit Nehru used to say that the Public Sector Undertakings are
the modern temples of India. Now the Government is out to destroy these modern temples of India by way of
disinvestment, by way of privatisation, by way of closure and by way of natural death. There are a number of
Public Sector Undertakings, not only in the Ministry of Heavy Industry but also in the Ministries of Textiles and
Commerce where the workers have not been paid their salaries and wages for months together.

They have not been paid not for one or two months but even for 14, 16 or 17 months. What has the Minister
stated? He said that the endeavour of the Government has been to ensure that the wages of the workers are paid
in time. I would like to know from the concerned hon. Ministers who are present here -because this Calling
Attention is not only pertaining to one particular unit, but to all the public sector undertakings where the wages
have not been paid for months together -- what efforts have been made by this Government to pay the wages of
the workers and employees of the public sector undertakings.

In the Budget Speech in paragraph 82 of the Finance Minister it has been stated that a provision of Rs.1,482
crore has been made for non-Plan loans to public sector enterprises for payment of salaries and wages to the
employees of sick and convalescent public sector undertakings. A provision has been made. The total amount
due to the workers of public sector undertakings comes to about Rs.900 crore. So, what prevents this
Government from taking steps to clear the salaries and wages of the employees of public sector undertakings?
What has the Minister stated? He is only passing the buck to the management of the public sector undertakings.

Who is the owner of these public sector undertakings? The owner is the Government of India; the owner is the
President of India. All the shares are in the name of the President of India. So, when the owner is the
Government of India what prevents them from paying?

There 1s a Payment of Wages Act, The Minister of Labour has come here, I am happy. There is also a provision
to take steps if there is a violation of that Act. If the Government of India has enacted this Payment of Wages
Act, if that Act is blatantly violated by the Government of India, what action should be taken against this
Government? This Government is the owner. They have enacted a law, the Payment of Wages Act. Under that
Act one day's delay should not be there. The Minister of Labour knows it very well. It should not be delayed for
one day even. The Government is bound to pay the wages.

I can give a list of a number of public sector undertakings like the Bharat Process Mechanical Engineering
Limited where the workers have not been paid their salaries and wages for more than one year. JESSOPS has not
paid them for four months. HCL, Hindustan Cables Ltd in Roop Narainpur also have not paid. I do not agree
with the proposal that the Hyderabad unit of HCL because it is a modern unit should be bifurcated from other
units. Our proposal 1s that as the HCL 1s manufacturing optical fibre and jelly-filled cables and because of
liberalisation the policy which has been adopted in 1991 is not correct. We apprehended that we have opened our
country to outsiders, the cables are being imported, our Swadeshi industry is being destroyed and ruined by
foreign countries because of import of cables and because of uneven competition.

MR. CHAIRMAN : You are not to make any speech. You have to seek clarifications. You know the rules of
Calling Attention.

SHRI BASU DEB ACHARIA : I know the rules. But you may relax the rules or they may be waived for a
moment because of the gravity of the situation.

MR. CHAIRMAN: How can it be?

SHRI BASU DEB ACHARIA : Sir, you also know about it. It is in your hands. I am not talking irrelevant
points. (Interruptions). The hon. Minister of Industry knows about the problems of the MAMC. The hon.
Minister has written a letter to the Chief Minister of West Bengal suggesting the closure of that unit. For the last
five or six months, the workers have not been getting their wages.



I would like to mention something about the Tea Trading Corporation of India (TTCI). It is a public sector
undertaking under the Ministry of Commerce. I have seen a news report which had appeared in The Statesman
that four workers had died because of starvation. In spite of the Calcutta High Court's order, the employees have
not been paid their salaries and wages for the last fourteen months.

Then, I would like to mention about Bharat Process and Engineering Limited and Refractory Unit of Burn
Standard. The workers have not been paid their salaries for several months. We have mentioned this to the hon.
Minister. (Interruptions).

MR. CHAIRMAN : Please do not disturb him.
... (Interruptions)

SHRI BASU DEB ACHARIA : Then, I come to National Projects Construction seventeen months in different
units. The hon. Minister of Labour knows about it. I met him and submitted a memorandum in this regard. The
total dues come to Rs. 900 crore. The hon. Minister has expressed his concern, but it has not been implemented.
His concern remains as concern only. It has to be implemented by clearing the wages of the employees working
in different public sector undertakings. The hon. Minister has stated that the statutory dues of the employees,
who have retired from HCL, come to about Rs. 20 crore. The total statutory dues come to more than Rs. 500
crore. The workers who have

retired two or three years back are yet to get their gratuity and provident fund money.

The hon. Minister has amended the Gratuity and Provident Fund Acts. Even after one year of retirement,
thousands of workers are yet to get their statutory dues, Provident Fund and Gratuity. I would like to know from
the hon. Minister what steps he proposes to take in regard to payment of statutory dues of these workers. As a
result of that, the workers are starving and dying.

Now, I come to H.C.L. It was set up in 1952. At that time, it was a single unit. Then, the Hyderabad, Naini and
Narendrapur units came up. There were four units. Because of our sustained efforts, the Ministry of
Communications have agreed to place orders to the extent of 50 per cent and paid advance also to the extent of
50 per cent. However, the Ministry is sitting on the file for the last two or three months. I met the hon. Minister
of Communications. She told me that the transfer of H.C.L. from the Department of Heavy Industry to Ministry
of Communications is under active consideration of the Ministry. Unless it is transferred from the Department of
Heavy Industry to Ministry of Communications, the undertaking will not get an assured order. There are some
undertakings under the Ministry of Communications. Their condition is better than HCL.

There 1s an assured order for them. They get orders from the Ministry of Communications. So, I would like to

know from both the Ministers, the Minister of Industry, whether he agrees to transfer to the Communications
Ministry, and the Minister of Communications, whether he agrees to take back that undertaking.

frrgi-sftelt T, &t @@ FRIW FTE

If both the Ministers agree, there should not be any problem. Sir, you will also like to support their cause.
MR. CHAIRMAN : Both the Ministers are here. They will give the reply.

SHRI BASU DEB ACHARIA (BANKURA): So, Sir, I would like to know whether the Government is actively
considering to transfer HCL to the Ministry of Communications and if so, by when.
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SHRI NADENDLA BHASKARA RAO (KHAMMAM): For non-payment of contributions to the statutory
authority, the officer of the HCL is about to be arrested. That is the only thing that I wish to bring to the notice of
the hon. Minister.

SHRI SIKANDER BAKHT: Sir, I have got all the details regarding this matter with me. But I just want to
inform the hon. Members who have participated in the Calling Attention Motion that I share their concern. The
Government has inherited public sector undertakings in certain situations. We are trying to create the best out of
it. Concern has been shown about the workers. We are doing our best. I should not stray like my friend Shri
Acharia strayed from the original subject of Hyderabad Unit of the HCL.

In fact, I do not want to prolong this discussion at all. I would like to convey to the hon. Members, specially the
initiator of the Calling Attention Motion, Shri Bhaskara Rao, that we are doing everything to ensure that the
Hyderabad Unit continues and does not go down under. It is all right to complain about things because there is
no doubt that things are bad, but we are doing everything to see that Hyderabad Unit of the HCL is saved.
Everything possible is being done and considered. I have been discussing things with my colleague, the Minister
of Communications and we are looking for a solution. We are accepting that things are bad, but we are
determined that we will save the Hyderabad Unit of the HCL, the Allahabad Unit as well as the Roopnarayan
Pur Unit. The Roopnarayan Pur Unit is over-staffed. That is the basic malady. So, we are ensuring that even if
the Roopnarayan Pur Unit is over-staffed, we find out some alternate jobs for the workers. Therefore, the House
may please remain assured that we are going to do everything to save the HCL from going down under. What
else do they want me to say? We have been speaking generally of the PSUs. ....(Interruptions)

SHRI PRAMOTHES MUKHERJEE (BERHAMPORE) (WB): Sir, not a single point has been addressed by the
Government on sick public sector undertakings.

MR. CHAIRMAN :You are not entitled to ask.

SHRI SIKANDER BAKHT: Therefore, I think that the debate on this subject should be over after my bringing it
to the notice of the hon. Members that we are as concerned about HCL as they all are.

SHRI BASU DEB ACHARIA : What about other units?

SHRI SIKANDER BAKHT: For other units, he has to give a fresh notice. I will come and explain. ....
(Interruptions) He had played far and wide.

SHRI BASU DEB ACHARIA : Sir, I am on a point of order. ....(Interruptions) Sir, the Calling Attention reads
"...the situation arising out of non-payment of salaries and other statutory dues to employees of some Public
Sector Undertakings ...."

SHRI SIKANDER BAKHT: Whatever you say 1s accepted. We are doing the same thing about all the units.
There are a number of undertakings which have been referred to the BIFR. We are ensuring that a revival
package is brought out for each one of them. There are some of them which are facing difficulties, but we are
still not giving up the options to ensure that they should be revived.

Sir, we are doing everything to revive this unit employees.



SHRI BASU DEB ACHARIA : What about the payment of salary? Revival is a different question.

SHRI SIKANDER BAKHT: Sir, it is very easy to talk about salaries. We have reserved Rs.931 crore for salaries
during 1995-96, Rs.1,218.45 crore during 1996-97 and Rs.1,106 crore during 1997-98. There are some basic
physical difficulties. We are fighting with them and also fighting for the cause of workers. It is easy to make
long speeches, but it is difficult to solve all the problems. Still we are meeting the demands.

Sir, I can inform that as budgetary support for the HCL under Plan and Non-Plan, Rs.0.75 lakh and Rs.16.29
crore respectively have been provided for the year 1998-99. So, it is being looked after. I do not have anything
further to say.

SHRI BASU DEB ACHARIA : Mr. Chairman, Sir, we are not satisfied with the Minister's reply. (Interruptions)
He has not said anything about the immediate steps which the Government is contemplating to take in regard to
payment of wages and salaries to the employees.

SHRI SIKANDER BAKHT: Sir, I have said about it.

SHRI BASU DEB ACHARIA : Sir, an amount of Rs.1,413 crore has been earmarked for salaries and wages of
the employees of the sick and convalescing units. What has the Minister done about it? Is the Government going
to clear the wages as well as the statutory dues of the workers? Where is the concern of the Minister for the
employees? The Minister is not at all concerned about them.

SHRI NADENDLA BHASKARA RAO (KHAMMAM): Mr. Chairman, Sir, since the other Minister, that is, the
hon. Minister of Communications is also present here, I specifically requested the hon. Minister to think of
transferring this unit from the Department of Heavy Industry to the Ministry of Communications which is the
main customer, so that this unit can be placed at par with ITI, HTL, etc.

SHRI SIKANDER BAKHT: That decision cannot be taken on the floor of the House. But I have already stated
that the discussions are on with the Ministry of Communications.

SHRI NADENDLA BHASKARA RAO : Sir, we made a request to the hon. Prime Minister in this regard. The
Prime Minister and the Minister of Communications have said that they are considering it and that they would
take a decision soon.

THE MINISTER OF INFORMATION AND BROADCASTING AND MINISTER OF COMMUNICATIONS
(SHRIMATI SUSHMA SWARALJ): Mr. Chairman, Sir, I think, the Labour Minister wants to say something.

DR. T. SUBBARAMI REDDY (VISAKHAPATNAM): Mr. Chairman, Sir, I want to ask some questions.

MR. CHAIRMAN: You have come late. It is already over. The Labour Minister will say something now. Please
take your seat.

DR. ASIM BALA : Mr. Chairman, Sir, the Minister has not said anything about the statutory dues.
MR. CHAIRMAN: You cannot ask all the questions now. Please take your seat.

MR. CHAIRMAN: Shri Baalu, this is a Calling Attention Motion and not a discussion under Rule 193. You
know the procedure. Please take your seat.

... (Interruptions)
MR. CHAIRMAN: Please hear the Labour Minister first.
DR. T. SUBBARAMI REDDY : Mr. Chairman, Sir, I have given notice. [ want to speak.

MR. CHAIRMAN: You have come late. That is your fault. Please take your seat.



... (Interruptions)
MR. CHAIRMAN: Shri Acharia, I will give you chance later for asking clarifications. Please take your seat.
DR. T. SUBBARAMI REDDY : Sir, kindly assure me that you would give me a chance to ask some questions.

MR. CHAIRMAN: Dr. Reddy, this is a Calling Attention Motion. You can ask clarifications. I will allow you
later. Please take your seat.

SHRI BASU DEB ACHARIA : Mr. Chairman, Sir, about 1,300 workers in Hindustan Steel Construction
Limited at Bokaro and IDPL have not been paid their salaries. The Minister has not said anything about it.

MR. CHAIRMAN: Shri Acharia, first hear the statement of the Labour Minister.

DR. T. SUBBARAMI REDDY : Mr. Chairman, Sir, the statement of the hon. Minister of Industry is not very
clear. The statement does not say anything about the transfer of the HCL to the Ministry of Communications.

MR. CHAIRMAN: Dr. Reddy, if you do not cooperate with me, I will go to the next subject. Please take your
seat. Now, the Labour Minister will speak.
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MR. CHAIRMAN : Hon. Members, please hear the Minister first. Shri Basu Deb Acharia, please hear the
Minister first.
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MR. CHAIRMAN: Let there be no cross-talk please. There are many issues to be taken up. The Minister 1s
giving the reply. Please cooperate.
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MR. CHAIRMAN: Please sit down. It is a most important 1ssue that we are discussing now.
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MR. CHAIRMAN: This 1s a Calling Attention Notice that we have taken up. Please sit down.
... (Interruptions)

MR. CHAIRMAN: Nothing will go on record except the Minister's speech. There are many issues that we have
to take up. We have to take up two Bills and also matters under Rule 377.



(Interruptions)*
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DR. T. SUBBARAMI REDDY (VISAKHAPATNAM): Sir, I want to seek a clarification ">from the hon.
Minister Shrimati Sushma Swaraj. The Calling Attention has two parts: the first one is about the salaries, and the
second one is about the transfer of the Hindustan Cables Limited from the control of the Ministry of Industry to
that of the Ministry of Communications...(Interruptions)



SHRIMATI SUSHMA SWARAJ: It is over. After the Minister's reply, he wants to seek a clarification. Is it
allowed?...(Interruptions)

MR. CHAIRMAN : Dr. Reddy, you should seek a clarification from the Minister. That is all.

DR. T. SUBBARAMI REDDY : Madam, we were listening to you with patience. You should also listen to us
when we are seeking clarifications. You have clarified to the House that the Ministry of Communications has
been extending a lot of help to the Hindustan Cables Limited. The Hindustan Cables Limited is one of the best
public sector undertakings in the country. But what you have to clarify is this. According to reliable information,
before the Ministry of Communications was giving order to all the other manufacturers, it was giving full
business orders to the Hindustan Cables Limited. They were very perfect in executing orders and were all right.
They were very successful and a growing concern. But for the last few years, because you are having the open
tender system, you could not give full business orders to the Hindustan Cables Limited. Perhaps they were
depending on you. They could not do it without your help. But here the important matter is that the workers
should not suffer because of the stand taken by you, because of the policy change, and the philosophy which you
adopt. Now, what they want is salary and other benefits. When the Hindustan Cables Limited is transferred to
your Ministry from the Heavy Industries Department, naturally, it becomes your own pet child. But nobody
gives milk to the pet child! Hence, you should look after the company so that the pet child survives. Then, in
turn, the workers will also get the benefits and they will be happy.

The most important thing is that even though the public sector undertakings are suffering, the HCL is doing well.
There are some good companies like the Hidustan Cables Limited even though they are suffering. Now, you
have to help the workers. I would like to know at what stage the discussion is going on between the Minister of
Heavy Industries and the Minister of Communications. Is it possible to shift it? Is it possible to again inject a
new life and blood into the Hindustan Cables Limited? This is my question. I want a clarification on this aspect.
This 1s a part of my Calling Attention. Sir, even though I came late, you allowed me. I thank you for that.

MR. CHAIRMAN: This part of your question was already answered by the hon. Minister. It 1s on record. It is
over.

Now, the House will take up Matters under Rule 377.



